
Central Administrative Tribunal
Principal Bench, New Delhi

C.P.No.377/2004 in O.A.No.625/2004

Tuesday. this the 11" day of January 2005

Hon'ble Shri Justice M. A. Khan, Vice Chairman (J)
Hon'ble Shri S. K. f^aik, Member (A)

1. Briiesh Gautam

under Sr. Divisional Bectric

EMU Car Shed Northern Railway
Ghaziabad (UP)

2. Rarneshwar Prasad

under Sr. Divisional Eiectric

EMU Car Shed Northern Railway
Ghaziabad (UP)

3. Satya Prakash
under Sr. Divisional Electric

EMU Car Shed Northern Raiivyay
Ghaziabad (UP)

4. V.K. Dubey
under Sr. Divisional Bigineer Bectric
EMU Car Shed Noffnern Railway
Ghaziabad (UP)

5. Rajendra Singh
under Sr. Divisional Electric
EMU Car Shed Northern Railway

^ Ghaziabad (UP)

6. Rahendra Pd. Pal

under Sr. Divisional Bectric
EMU Car Shed Northern Railv,?ay
Ghaziabad (UP)

7. Ravinder Pal Singh
under Sr. Divisional Bectric
EMU Car Shed Northern Railway
Ghaziabad (UP)

8. Ram Sewak Pal

under Sr. Divisional Bectric

EMU Car Shed Northern Rail'way
Ghaziabad (UP)
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9. Sharnbii Nyth GubV/y.fni

under Sr. Divisional Bectric

Hv1U Car Shed rNiofthern Railway
Ghaztabsd (UP)

10. Hari Ram

under Sr. Divisional Eleciric

EMU Car Shed Northern Railway
Ghaziabad (UP)

11. Ram Baii Sharma

under Sr. Divisional Bectric

EMU Car Shed Morthern Railway
Ghaziabad (UP)

12. Dharmennay Nsth
under Sr. Divisional Electric
EMU Car Shed Northern Railway
Ghaziabad (UP)

13. Ram Niwas Singh
under Sr. Divisional Bectric
EMU Car Shed Nofthern Raikvay
Ghaziabad (UP)

14. Kamai Singh
under Sr. Di^/isional Bectric
EMU Car Shed Northern Rairway
Ghaziabad (UP)

15. Ram Dev

under -Sr. Divisional Bectric
EMU Car Shed Northern Railway
Ghaziabad (UP)

16. Kamaideep
under Sr. Divisional Bectric
EMU Car Shed Northern Railway
Ghaziabad (UP)

17. Prem Chand
under Sf. Divisional Bectric
EMU Car Shed Northe.rn Railvy-ay
Ghaziabad (UP)

18. Pale Ram

under Sr. Divisional Electric
EMU Car Shed Northern Railway
Ghaziabad (UP)
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19. Sakhichandra Ram
under Sr. Divisional Electric

EMLl Car Shed Northern Railway
Ghaziabad (UP)

20. Gajendra Prasad
under Sr. Divisional Bectric

EfylU Car Shed Northern Railway
Ghaziabad (UP)

I. \ . Satpai Singh
under Sr. Divisional Electric

EMU Car Shed Northern Railway
Ghaziabad (UP)

22. Ram Kiiilawan

under Sr. Divisional Electric

EMU Car Shed Northern Railway
Ghaziabad (UP)

23. Goverdgan
under Sr. Divisiojial Bectric

EMU Car Shed Northern Railway
Ghaziabad (UP]

24. \%iod Kumar Sinah
w'

under Sf. Divisional Electric

EMU Car Shed Northern Railway
Ghaziabad (UP)'

25. Ved Sinah

under Sr. Divisional Electric

EMU Car Shed Northern Railway
Ghaziabad (UP)

2S. Arvind Pandey
under Sr. Divisional Electric

EMU Car Shed Northern Railway
Ghaziabad (UP)

27. Bhoop Singh
under Sr. Divisional Bectric

EMU Car Shed Northern Railway
Ghaziabad (UP)

28. Sat Parkash

under Sr. Divisional Electric

EMU Car Shed Northern Railvi/ay
Ghaziabad (UP)
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29. Baiwant Singh
under Sr. Divisiorsai Baciric
EMU Car Shed Northern Railway
Ghaziabad (UP)

(By Advocate; Shri Khairati La!)

1.

Versus

Shri R.R. Jaruhar

General Manager
Northern Railway. New Delhi

Shri P.K. Goel

Divisional Rail Manager
Nort.hern Railway,
State Entry Road, New Delhi

(ByAdvocate; Shri R.L. Dhawan)

O.RDER

..Applicants

..Respondents

Justice MA, Khan:

Vide order dated .5.4.2004 in OA-625/2004, the Tribunal has

given the foilowing directions;

"in view of the above, O.A. is disposed of at the admission stage
itself with a direction to the respondents to dispose of the claim
of the applicant for fixaiio;i of the pay at par with regular
employees in the light of the decision dated 26.7.2002 in OA-
1966/2002 arid their order dated 4.7.2003 by a written and
speaking order v/ithin 2 months from the date of receipt of a copy
of this order."

2. The present Contempt Petition has been fiied complaining thai

the above order has been willfully and contumaciously disobeyed by

the respondents.

3. in the repiy to the shov^ cause notice, the respondents have

submitted that the directions of the Tribunal have been complied with.

He has also filed a copy of the speaking order dated 23.11.2004

(Annexure R-3).



(5)

4. We have gone through this order, it is desr that in tne ordei
dated 5.4.2004, the respondents were directed to decide the
representation of the applicants in the light of the decision in OA-
1966/2002 and the administrative decision taken by the respondents, a
speaking order has been passed and it has been mentioned in the
order that the order passed in OA-1966/2002 and the administrative
decision in question have been taken into consideration. The order of
the Tribunal as such stands Hilly complied with, if tne applicant is
aggrieved by this order, he has got liberty to assail the order now
passed." in a substantive petition, in accordance with lav^/.

5 Accordingly, we do not find it now propei to psoceed in the

matter further. Vi/e discharge the notice and dismiss the petition.

I S. KTTiaTkJ" / (Khan)
Member (A) Vise Chairman (J)

/sunii/


